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Low val tie additMu in public 
. sector enterprlMs 

47]3 1 SHRI BHOLA NATa S~N: 
WIll the Minister of FINANCE be 
pleased to state : 

(a). whether in some puhlic enterpris~s 
the vcllue added per man month was less 
than the average monthly emoluments 
'per employees during the last two 
years; 

(b) if so, the details thereof and the 
main factors respoHslble for such low 
value additions in these enterprises; 

(c) the position in 1980 ·81 ; and 

(d) the steps taken/proposed to put 
these enterprist:s on sound footing? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAROaANA POOJARY) : (a) Yes. 
Sir. 

(b) and (G). The enterprisewise details 
of average tmoQthfy emoluments pcr 
employee and value a.dded per man 
month for ! 983-84 and 1982 .. 83 are 
given in Volume.3 P.Art I of the Pyblic 
Enlerprises Survey 1983-84, plated on 
the Tabfe of Lok Sabha on IS.31985. 
Thes;- u'!tails for 1980.81 are available 
in VO'ume-3 of the Public E'nterprises 
Survel 1980 .. 81 placed on the Table or 
Lok Sabha on 24.2.1982. 

M my factors contribute to the situa
tion where the~ value adde~ per ~n 
month is less than the average monthly 
emoluments per employee. Sotpe of them 
ar~ r)owet shortage. recessionery condi. 
tlons prevailing ttl industries like textiles. 
unecenomic prices, lurplus manp0wer. 
outwmodcd technology and old plant & 
machinery. CK: • 

fd) The Government is cbdlio'uOU5ly 
revlewin~ the perfOrmance of tbese enter
prises and amortJ ttte steps tak$i/ttrQPosed 
to bQ taken to imf}rovf] thclr pCrfQtmao~. 
menlion may be m'l ie of the constitution 

0( special study teams, provision of 
additiodai inv.estments for balatlcfna 
facilities, .technology upgradation, moder
nisation and rehabilitat ion of plants and 
equipment, regular monitoring by the 
concerned admibistrative ministries, im
proving tbe selectioB and appraisal of top 
managerial personnel, etc. 

Check to find out benefit on account 
of reduction given In excIse duty 

to large companies 

4774. SHRI RADHAKANTA DI. 
GAL: Wilt the Minister of FJNANCE 
be pleased to state : 

(a) whether any check is kept to find 
out the benefit on account of reduction'i 
giwn in excise duty on essential com
modities manufactured by larl2,e co m
panies tS passed On to the consumers and 
if so, the details of the same; and 

(b) whether it has come to the nol ice 
of Qovernment that the large companies 
have increased the prices of daily need 
commodities immed lately after reduction 
in excise dutJei in 1985·86 and If SO, 

the action proposed to be take. to enStlre 
that the benefit is passed on to the con
sumer? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b). The Excise law pr~sently contains no 
provision whereby manuracturers of excis .. 
able goods can be made to ensure that 
any relief' in excise' duty is passed on 
entirely tb the ~()nsumers. Whereas 
Go,v.ernment keaps a watch on tbe prices, 
it may be p®ted' out tltat'ollcise duty 
i~ nlll t\lO only factor which arects prioo •. 
Irh spite of an exci,e dub r~du~tioQ 
a.her factor4 may lead to, -eacaiatioD io 
price:s 

seriefltjlirles of rural deyelOpment and 
'et'iilllbfmeat .die me 

.47,75 •. sa,a4, ~~UtO~H,~AW : ,Willi 
d'o.Minis~et of FINANCE b6 pleased to 
state: 



fa> whotbCl' 1he 'ltesc:rve Bauk of 
India Ilas recently conducted a study of 
the actual beneficiaries of the centraily 
·eponsorcd rural d~elopment and 'emPloy- . 
,alent schemes implemctlted by the different 
State Governments; 

(b) if so, the details of the RBI 
study and. the fb,dMgs thereof ; 

(c) the norms rollowed by the RBI 
In assessing the number of actual benefi
ciaries ; and 

(d) the State-wise break-up of tho 
number of actual beneficiaries of sucb 
schemes as asse&sed by the Reserve Bank 
of India 1 

THE MINISTER OF STATE TN THE 
MINISTRY OF FINANCiE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b'. Yes, Sir. The RBI conducted a field 
study of implemcntat ion of (nteg~atl!d 
Rural Drvelopment Programme, As far 
as self employment scheme is concerned 
in January, 84, RBt conducted a limited 
sample check of about 70 borrowers in 
l' dIfferent States, A second detailed 
'Study covering a Idrger sample of 1200 
beneficiaries was carried out during '8S 
and the results are under process 

The main findings of the evaluation 
study of IRDP are regarding financing of 
inel igible persons in a few cases, lack of 
infra-structural facilities cruc~ to Che 
success of investments, excessiYc coneen!" 
trationJn some schemes like purchase of 
milch cattle. etc. 

The sampl~ Check of the advanoes 
granted under the self-employment scheme 
rcWea1ed some defttiences like fioknci. to 
inelNfble 'Pet$on,; borrowers D(U aequit~ 
ift.· adels, e7cCe~~ivd- tlnan~ing fot tradin; 
activities concentrafic-n on $ome 8C!ttvitj' 
in a particular locality without con~i.d~rinlJ 
the fea~ibiUty, etc. 

(c) and (d), .For tbe IRDP sJudy, RBI 
8~cted"16 distficts in) lho, couP~fY (~~ 
dl.trict fi~ onc=. $ta te) J rrOJP ,,~ 
2' blockS each" ~Ie'ct".~, '(1 su9&) a lIf.DMr 
thal 6DO" block' re~resedtOd proper 
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implementation or the progtamme and 
the olher was one with not satisfactory 
perforanance. A total of 869 beneficiaries 
were s~lected for tbe study. The aiol or 
tbp study was to asscss tbe opera.tional 
efficiency of programme imt>lementation. 
the extt'nt of proper utilisa~on of loans, 
tile bene~ts which have been accrued to 
the beneftclaries by way o.f incremental 
income, etc. State .. wise break-up of 
beneficiaries assess.ed by. tfle RBI are 
given in the stat'ement below: 

Statement 

Stau Number 

1. Assam 46 

2. Bihar 57 

3. West Bengal 1 t 

4. Orissa S2 

5 Ultar Pradesh 60 

6. Haryana '60 

7. Jammu & Kashmir 47 

8. Himachal Pra!esh 60 

9. Rajasthan 60 

10. Gujarat 60 

II. Maharashtra ~O 
, 

12. Madhya Pradesh (50 

t :_l. Andhra Pradesh 60 

14. Karnataka 60 

15. Tamil Nadu 60 

16. Kerala 56 

8{)9 

I ad 0-.. 'Erport of MObkeys 

..776. SIijU VIRDli,l CHANoaR. 
JAIJ'{,: WjIL.&.be Minilter of COM", 
M.ER.CE be pleasod to state: 

... ~ " t t. 

(a) whether it is a fact tbat there i. 
as ban on export of monkeys; 




